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In the matter of:
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SH. RAGHU NAYYAR, HON'BLE TECHNICAL MEMBER

For Petitioner (s) : Abhishek Kumar, Adv.
Harsh Gattani. Adv.
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: Nikhil Yadav, Adv.
Varun Mehra, Adv.

ORDER

For Respondent(s)

Heard the submissions made by the counsel appearing on behalf of the

parties. As a very special case, three days time is granted to the counsel flor the

Corporate Debtor to file his reply. If the reply is not filed, the right to file reply

will be closed. Post the matter to 04. 12.2019.

(P.S.N. PRASAD)
.IUDICTAI, MEMBtiII

(RAGHU frlvvhn/
TECHNICAL MEMBER
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